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IN THE HON'BLE NATIONAL GREEN TRIBUNAL AT NEW DELHI 

In OA 648 OF 2023 
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TbeHa 
Authori 
Civil Li 

l Annexure-A
HARYANA RE L ESTA�E REGULATORY AUTHORITY 
GURUGRAM 

530 of�0l8 · Dated: 28.08.2020

na Real Estate .Regulatory s Experiitn Developers Pvt Ltd, 
New PWl> Rest House, Pot No.18J,2nd Floor, Institutional Area, 

S ctor 32 am, Ha ana 122001 

Su�: Co.plaint against M/s Experion evelope Pvt Ltd by the allottee (Sun.ii 
Kuffiar) regardi�g charging of extr conside atton amount on the pretext of 
su•r area bey4)nd the total FAR rea rec ded by the DTCP, Haryana in 
ocqiipatto.n certificate issued vide memo n . ZP-59S/SD{BS)/20t7 /31249 
dat1!d 06.12.2017 in respect of th project mely "Windchants" in sector 
11�, Guruaram. 

; i 

Ki� ly ref et to the subject cited abov 
1. Re� 1 re nee to the real estate project a per detail given below: -

a. Name pf the project

Location of the project
Unit no
Nature of the project
Name pf the promoter
Addre�s of the promoter

W'indchants (Tower 7) 
(f\_s per OC Tower 1) 

\VTO'l-1004 
Qroup Housing Colony 
�xperion Developers Pvt Ltd 
rilot No. 18, 2nd Floor, 
lhstitutionaI Area, Sector 32,Qurugram, Haryana 122001 

e-mail address for commu ication �neet.puri@experion.netin

2. As per the recor�s of the authority, hri Sunn \Kumar R/o F3, Type SB, HUDCO
Pla�e, New Delhi had booked a Hat no WT07-10,04 measuring an super area 2275
sq.,�. on dated 0�.06.2012 against a otal cons�deration amount Rs.16:322972/-,
ha4lflled a complaint no. 530/2018 c ncerning �he following major isswes.

I I 
1'1. The interest cost being dema ded by th� respondent/developer is higher 

i.e.18% which is unjustified ·a d not reasi nable.

ar.an: hatet�rngr 
An A'i,tthority constituted unce .. 

Act 
'Ir-

ail.com, Website: www.harera.in 
1aticm art« Devetopment) Act, 2016
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From 

Principal Secretary to Govt. Haryana, 
Town and Country Planning Department. 

To 
The Director General, 
Town and Country planning, 
Haryana, Chandigarh. 

Memo No. Misc-2157/7/16/2006-2TCP 
Dated: 28.01.2013 

Subject: Revision of Layout Plan in respect of Residential Plotted colony and Building 
Plans of Group Housing colony. 

2. The Layout Plan of Residential Plotted colony is examined as per provisions of
Rule 4 of the Haryana Development and Regulation of Urban Areas Rules, 1976 (hereinafter
referred as Rules 1976) whereas Building Plans are approved in case of Group Housing colony
under Rule 44 of the Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development Rules, 1965 (hereinafter referred as Rules 1965).  While approving Building Plans
under Rule 44, the site Plan alongwith Building Plans are also approved wherein the area under
open space/ green area is kept as 15% of site area which includes Tot-Lots.
3. In order to avoid inconvenience to the allottees as well as to avoid litigation,
Department had framed the policy in respect of revision of layout plan in case of Residential
Plotted Colony & following the same since 13.05.2011, even Department is not allowing shifting
of Open space/ Green belt/ Park in case of Residential Plotted Colony.  In order to consolidate
the policy at one place following procedure to be followed by the Colonizer and the Department
while approving revision in the layout plan:-
(i) Colonizer shall inform all the existing plot holders about the proposed Layout Plan being

revised through public notice in the newspaper (proforma enclosed) with a request to
submit in writing objection, if any, within a period of 30 days from the date of intimation
by Competent Authority.  A copy of earlier approved layout plan and the proposed
layout plan made available on the website of Colonizer, at the office of Developer/
Colonizer as well as in the office of DTP (Planning).  The Colonizer shall submit report
clearly indicating the petition, if any, received by him from allottee and action taken
thereof alongwith an undertaking to the effect that the rights of the existing plot holders
have not been infringed.  Any allottee having any objection on revised layout plan, may
file his/ her objection in the office of concerned District Town Planner. The Public Notice
may be published in atleast three National newspapers widely circulated in District, of
which one should be in Hindi Language.

4. It has been decided that henceforth, the policy mentioned above is to be followed
in case of Group Housing Colony also.  The allottees of the dwelling units shall submit the
objections, if any, on revision of Building Plans including Site Plan. Further, shifting of Open
Space/Park/Play area/ Tot-Lots/ Green Belt, if any, earmarked within approved Site Plan of
Group Housing colony shall not be allowed in any circumstance.

Superintendent, 
DA/ As above  Principal Secretary to Govt. Haryana, 

 Town and Country Planning Department 
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<Name of Colonizer> 
<Address & Phone No.> 

<Website> 
PUBLIC NOTICE 

Whereas, <Name of Developer> is in the process of undertaking of development of a <type of > 

Colony in <Sector _____>, <City> over an area measuring < ___________ acres> in the revenue 

estate of <Name of Village> in accordance with the provision of <license no. ____>, <Year__>, 

granted by Director General, Town & Country Planning, Haryana, Chandigarh.  

And whereas, several individuals have made bookings/ entered into purchase agreement for 

allotment of plot/ property in the said colony (hereinafter referred as allottees).  

And whereas, the layout plan earlier approved at the time of grant of license for the said colony is 

now proposed to be revised.  

And whereas, the office of Director General, Town & Country Planning, Haryana, Chandigarh 

has required seeking of objection against the revision of layout plan as a pre-condition for 

allowing such revision in the layout plan.  

Accordingly, vide this public notice objections are hereby invited from any of the allottees in the 

said colony on the proposed revision of the layout plan of the said colony.  A copy of the earlier 

approved layout plan bearing <drawing no.__>, dated ___ & the layout plan now proposed to be 

revised bearing <drawing no.___>, dated ___ is available for perusal on or website (name of 

website).  The said layout plan can also be perused at the office of undersigned at <Address of 

Developer> as well as in the office of District Town Planner (Planning), <Address of office>.   

Any allottee having any objection on revised layout plan, may file his objection in the office of 

District Town Planner (Planning) <Address of office> within 30 days of the publication of this 

notice, failing which it shall be assumed that there are no objections to the proposed revision in 

the layout plan.  

Place: _____________ <Name & Designation> 

Date: ____________  <For> 
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PROCEEDINGS OF PHYSICAL/VIRTUAL HEARING REGARDING IN PRINCIPAL 
APPROVAL OF GRANT OF OCCUPATION CERTIFICATE FOR TOWER-T3, T4, T16, T17, 
VILLAS-V1, V4, VS, TOWNHOUSES-TH1, TH4, TH5, TH6, TH7, TH8, TH9, TH10 & TH11 
FALLING IN GROUP HOUSING COLONY AREA MEASURING 23.431 ACRES (LICENSE 
NO. 21 OF 2008 DATED 08.02.2008 & LICENSE NO. 28 OF 2012 DATED 07.04.2012) IN 
SECTOR-112, GURUGRAM BEING DEVELOPED BY EXPERION DEVELOPERS PVT. LTD., 
CONDUCTED UNDER THE CHAIRMANSHIP OF SH. SANJEEV MANN, SENIOR TOWN 
PLANNER, GURUGRAM ON 28.06.2021 AT 2:30 PM. 

The followings were present during the hearing:- 
1. Ms Divya Dahiya, ATP O/o STP, Gurugram
2. Sh. Joginder Singh, PA O/o STP, Gurugram
3. Sh. H. Awan, Objector
4. Sh. Eric P.Mall, Objector
5. Sh. Virendra Singh Saini, Objector
6. Sh. Gopal Arora, Objector
7. Sh. Nirbay, Objector
8. Sh. Praveen Gambhir and others joined through VC -Objectors
9. Sh. Ashok Kumar, representative of  Experion Developers Pvt. Ltd,
10. Sh. Mansoor Alam, representative of  Experion Developers Pvt. Ltd,
11. Sh. Srijita Kundan, representative of  Experion Developers Pvt. Ltd,

In compliance of the condition no. (vii) of the in-principle approval issued vide Directorate memo

no- ZP-595-Voll-II/SD(DK)/2021/5475 dated 04.03.2021, a hearing, regarding the objections and 

suggestions filed by the existing allottees, was conducted with the objectors and coloniser. Due to 

ongoing pandemic of COVID-19, the objectors were also facilitated to attend the hearing through Video 

conferencing. 6 nos objectors, mutually nominated by all the objectors attended the hearing physically 

and others attended through Video Conferencing. The objectors raised following issues: 

Sr. 
No. 

Issues raised 
Reply by representative of 

Developer 
Comments of this 

office. 
1 The objectors alleged that the 

Public Notice dated 14 March 
2021 
Plans earlier approved at the time 
of grant of license for the said 
project are now proposed to be 

 whereas the in-principal 
approval is granted for 
Occupation Certificate for certain 
towers. Therefore, the Public 
Notice shall be withdrawn and a 
new Public Notice clearly stating 
the purpose of inviting objections 
shall be published. 

Sh Mansoor Alam informed that the 
in-principal approval of Occupation 
Certificate has been granted, vide 
directorate memo no. ZP-595-Vol-II 
/SD(DK)/2021/5475 dated 04.03.2021 
due to deviations from sanctioned 
Building Plans made at site by 
constructing the additional EWS 
Blocks consisting of 20  EWS flats 
without approval of Building Plans on 
landscape  green area due to which 
green area has been reduced to 
28360.607 sqm  from 
sanctioned 28470. 875 sqm. This 

This office agrees 
with the objectors. 
Decision regarding 
the condition (i) of 
in-principal 
approval and 
republication of 
Public notice shall 
be taken at HQ 
level.   
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Sr.
No. 

Issues raised 
Reply by representative of 

Developer
Comments of this 

office.

Further, upon examination of the 
in-principal approval granted by 
the Directorate it is observed that 
the objections on deviation from 
Sanctioned Building Plans in form 
of construction of 20 additional 
EWS units and reduction in 
organised green area are directed 
to be invited. However, 
Changes/deviations illegally done 
by Builder are far more extensive 
and serious and not confined to 
the 20 additional EWS units and 
reduction in the Organised Green 
Area. For example, 
an Underground HSD Tank and 
Gas Bank has been built in very 
close proximity to tower (T1) 
by encroaching on the OGR and 
children playing area. Similarly 
space reserved for 
parking, Stilt Area, Basement car 
parking area, Ground coverage of 
Towers of most the towers have 
all been tempered with. Therefore, 
objections on the same shall also 
be invited from existing allottees.  

approval was granted with the 
condition to invite 
objections/suggestions from existing 
allottees about the aforementioned 
deviation. The Public notice was 
published on the basis of language 
mentioned in condition (i), of said in-
principal approval. However, the said 
deviations on which objections were 
directed to be invited by the 
Directorate is clearly mentioned in the 
letter sent to each of the allottees 
through Registered post, copy of 
which was also submitted in the office 
of STP, Gurugram. However, it was 
agreed by the Developer that the 
Public Notice unintentionally mislead 
the objectors and requested that a 
clarification/corrigendum be allowed 
to be published in the same 
newspapers along with intimation to 
all the allottees through e-mail 
clarifying the purpose of inviting the 
objections.  

2 The objectors alleged that the 
RERA registration of the whole 
project including the towers for 
which in-principal approval has 
been granted, has not obtained by 
the Developer, due to which, 
Occupation Certificate cannot be 
granted as per RERA Act. 

Sh Mansoor Alam, representative of 
the coloniser denied the allegation. It 
was intimated that the RERA 
Registration for the project has been 
obtained, however, nomenclature of 
few of the towers is different in the 
RERA Registration certificate; 
supporting documents for the same 
will be submitted.  
It was also intimated that as per 
RERA Act, there is no restriction on 
grant of OC till RERA Registration is 
obtained, rather, it is mandated in the 
Act ibid that no sale can take place 
without RERA Registration. It was 
further informed that no unit in the 
OC applied towers has been sold by 
the developer, till date. 

This objection 
does not affect the 
technical 
parameters of the 
grant of OC, 
however the final 
decision in the 
matter may kindly 
be taken at 
Directorate level.  
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Sr.
No.

Issues raised
Reply by representative of 

Developer
Comments of this 

office.
3 The objectors alleged that the 

developer has obtained additional 
license for approx. 1.5 acres area. 
The said additional license area 
shall be separate from the current 
Group Housing colony and 
boundary wall of the existing 
group housing project, excluding
the additional licensed land shall 
be constructed for safety and 
security of the Residents.  

The additional licensed land is part of 
said Group Housing Colony and area 
of the existing AGH colony can be 
increased by way of additional 
license, as per the Policy of the 
Department. Further, it is assured that 
while getting the building Plans of 
said additional area sanctioned from 
the Department, 
objections/suggestions will be invited 
from all the existing allottees as 
mandated in the Departmental Policy 
dated 25.01.2021.

This office agrees 
with the view of 
the colonizer and 
the objection is not 
relevant for the 
instant case of 
grant of 
Occupation 
Certificate. 

4. The objectors alleged that the
circulation roads in some areas
have not been constructed.

There is proper access to all the 
towers and all balance circulations 
roads will be constructed before the 
Grant of Completion Certificate.

This office agrees 
with the view of 
the colonizer and 
the objection is not 
relevant for the 
instant case of 
grant of 
Occupation 
Certificate.

5 The objectors alleged that the 
Building Plans uploaded on the 
website were too complicated for 
a layman to understand. 
Therefore, it is requested that 
detailed tower wise Building 
Plans along with deviations shall 
be placed at Site for all the
examination by all the allottees 
for one week and a list of 
deviations from sanctioned 
Building Plans be provided by the 
Developer, so that they give their 
objections/ suggestions.

The Representative of the coloniser 
agrees to the same. But, the same shall 
only be done once decision on in-
principal approval and Public Notice 
is received from HQ.

The representative 
of the coloniser 
agreed to the 
request of the 
objectors. 
However, decision 
regarding 
condition no. (i) of 
in-principal 
approval and 
Public Notice 
maybe taken at 
HQ, so that further 
necessary action 
be taken by this 
office.

The meeting ended with vote of thanks to the participants.
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